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(d) the date by which Delhi Develop
ment Authority now propose to hand over 
possession of the flats to the allottees ; and

(e) the steps Delhi Development Autho* 
rity proposes to take to ensure that the 
scheduled date of handing over of possession 
to. be indicated against item (d) above, is 
adhere to T

THE DEPUTY MINISTER IN THE 
DEPARTMENT OP SPORTS. IN THE 
MINISTRY OF WORKS AND HOUSING 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
MA LLIKARJUN) : (a) Yes.

(b) DDA has reported that flats have 
not been completed so far due to various 
reasons such as dispute in respect of certain 
portions of land, shortage of cement, etc., 
acute shortage of labour during certain 
periods, time taken in planning and design
ing within the organisational constraint, delay 
on the part of the constructors, and limita
tion of she and its approach.

(c) Suitable action will be taken against 
the contractors for delays under the terms 
of the contract after the works are completed.

(d) The flats are expected to be ready 
for allotment by November 1984.

(e) To ensure the completion of the flats 
by the scheduled date, the contractors are 
being pursued vigorously to expedite the 
work. Detailed Post Chart/Bar Charts have 
also been prepared and progress is reviewed 
constantly to take steps to make up the 
slippages and shortfalls.
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Allotment of Government Accommoda
tion to SC/ST Employees

3277. SHRI SWAMI INDERVESH : 
Will tbe Minister of WORKS AND HOUS
ING be pleased to state :

(a) whether most of the SC/ST employees 
who have served in Central Government 
Offices for more than three years, have not 
yet been given Government accommoda
tion ; and

(b) if so, tbe number of SC/ST emplo
yees, catcgoiy- wise, who have been allotted 
Government accommodation during the last 
three years 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI MOHAMMED USMAN ARIF) :
(a) 10% of the vacancies in Type A and 
Type B and 5% in Type C and Type D in 
General Pool in Delhi arc reserved for allot
ment for Scheduled Castes/Scheduled Tribes 
employees and the allotments are made 
according to the date of priority of the 
employees. Date of priority covered in 
SC/ST as on 16.7.1984 in General PooJ are 
as under :

Type of accommodation Date of Priority
S.C. S.T.

Type A 11.4.66 14.11.69

Type B 23.9.61 3.2.71
Type C 19.12.63 1.7.73

Type D 5.8.63 20.3.63




